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Notification of the Ministry of Finance 
(Department of Revenue) under the 

Customs Act, 1963 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): Sir, I beg *o 
lay on the Table, under section 159 of the 
Customs Act, 1962, a copy (in English 
and Hindi) of the Ministry of Finance 
(Department of Revenue) Notification 
G.S.R. No. 232, dated the ,19th March, 
1983, together with »n Explanatory 
Memorandum thereon. [Placed in library. 
See No. LT-«193|83] 

Oalmia Dadri Cement Limited (Ac-
quisition and Transfer of Under-

takings) (Intimation regarding Mort-
gage, charge, lien or other interest In 

any property) Rules, 1983 

SHRI VIRBHADRA SINGH: Sir, I bag 
to lay on the Table, under subsection (3) 
of section 30 of the Dalmia Dadri Cement 
Limited (Acquisition and Transfer of 
Undertakings) Act, 1981, a copy (in 
English and Hindi) tot the Ministry of 
Industry (Department! of Industrial 
Development) Notification S.O. No. 
148(E), dated the 28th February, 1983, 
publishing the Dalmia Dadri Cement 
Limited (Acquisition and Transfer of 
Undertakings) (Intimation regarding 
Mortgage, Charge, Lien or other interest 
la. any property) Rules, 1983. [Placed in 
Library. See No. LT-6170/83]. 

Reports and Accounts (1978-79 and 
1979-80) of the Export Promotion 
Council for finished Leather and 

Leather Manufactures^ Kanpur and 
related papers 

THE DEPUTY MINISTER IN THE 
"MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA): Sir, I beg to lay on the 
Table, a copy each (in English and Hindi) 
of the following papers: — 

ft) Fifteenth Annual Report and 
Accounts of the Export Promotion 
Council for Finished Leather and 
Leather Manufacture, Kanpur, for the 
year 1978-79, together with the 

Audit Report on the Accounts and 
Review by Government on the Report. 

(ii) Sixteenth Annual Report and 
Accounts of the Export Promotion 
Council for Finished Leather and 
Leather Manufactures, Kanpur, for the 
year 1979-80, together with the Audit 
Report on tne Accounts and Review by 
Government on the Report. 

(iii) Statements giving reasons for 
the delay in laying the papers 
mentioned at  (i)   and  (ii)    above. 
[Placed in Library. See No.- LT-

6198/83 for  (i)  to  (iii)] 
Report (1981-82) of the Central Board 

for the Prevention and Control of 
water Pollution, New Delhi. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SINH): Sir, I beg to 
lay on the Table, under sub-section (1) of 
section 39 of the Water (Prevention and 
Control of Pollution) Act, 1974, a copy 
(in English and Hindi) of the Annual 
Report of the Central Board for the 
Prevention and Control of Water 
Pollution, New Delhi, for the year 1981-
82. [Placed in library. See No. LT-
6174/83] 

REPORT OF THE COMMITTEE ON 
PAPERS LAID ON THE TABLE 

SHRI ERA SEZH1YAN (Tamil 
Nadu): Sir, I beg to present the Sixth 
Report of the Committee on Papers Laid 
on the Table. 

RE. PUBLICATION OF HINDI 
TRANSLATION OF THE CONSTI-

TUTION OF INDIA BY THE MINIS-
TRY OF LAW 

MR. DEPUTY CHAIRMAN: Now we 
take up Special Mentions, 
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MR. DEPUTY CHAIRMAN: I have not 
permitted you. Please take your seat. 

SHRr PYABELAL KHANDELWAL:** 
MR. DEPUTY CHAIRMAN: I do not allow 

you. I have not called you. Don't record Mr. 
Khandelwal. 

SHRI PYARELAL KHAN- 
DELWAL:** 

 
MR.  DEPUTY CHAIRMAN:  There is no 

point of order. 

MR.   DEPUTY CHAIRMAN:   There 
is no point of order. What can I do? 



175 Re. publication of       [RAJYA SABHA]    Constitution of rndio     176 
Hindi translation of by the Ministry of Law   

 

SHRI ERA SEZHIYAN (Tamil Nadu): I want 
to make a submission in support of the view 
expressed by Mr. Shiva Chandra Jha and Mr. 
Ramamurti. Unless we have got an authorised 
translation of the Constitution of India and 
major Acts, it .will be very difficult to introduce 
the State language or the languages of India in 
the courts. Therefore, I would urge the 
Government to take early steps to have 
authorised translations done in all the languages 
given in the Eighth Schedule of the Constitution 
of India and the major Acts so that 
implementation of the procedure in courts can 
be expedited. 

SHRI GHANSHYAMBHAI OZA (Gujarat):  
The only    point that     I 
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wanted to make was if this translation is 
not authorised,—they have not yet 
prepared an authorised translation. 

MR. DEPUTY CHAIRMAN: What 
can I do? Please raise in a proper way. 
Please put a question. This is not the 
procedure for raiding it. He should have 
put a question to the Government. I am 
not to reply to that. You take it up in a 
proper procedure. Ten minutes have been 
wasted on this. 

 

 



179 Re. Resentment amongst   [ RAJYA SABHA ] on account of 180 
the workers of National non-payment of wages 

 

 

REFERENCE TO THE REPORT RE-
SENTMENT AMONGST THE WOR 

KERS OF THE NATIONAL HERALD, 
NAVJEEVAN AND QUAMI AWAZ 
ON ACCOUNT OF NON-PAYMENT 

OF WAGES ETC. 


